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CENTRAL A0P1INI3TRATIVE TRIBUNi(^L<

PRINCIPAL BEWCH, NEW DELHI

. -J • - . ' f
RA. 37B OF iggd

IN

ON 1453/89

Nau 0«lhl this th* *7 th day of Oscember 1994
i : Hon'ble Mr,0-P*Sharma, MembBr(O)

/ Hon'bla Plr,S,R« Adige, Rambtr (A)

A

Shri O.N.Pandit
s/o Shri 3»R,Pandit
r/o 8A/31, li£A Pusa Road,
New Delhi

last employBd as Asstt, Director of Inspection
in the offica of the Director General, Supply
& Disposals, Nsu Dslhi, Applicant

(Through Shri S.C.Anand, advocate)

Uersua

Union of India through

1, The Addl, Sacrstary to the Gout,
of India, Dept.of Supply
Ntu) Delhi,

2, Tha Director Genural
Supply & Disposals
Naid Delhi,

(Through Shri y,3,R«Kriahnajaduocate)

JUDGEfqELWT Circulation)

Hon*bla fir,' S,R, Adiga, PlembBr(A) '

This is an RA bearing No, 378/94 filed, by UBI on 2,11,94,

praying for r*vi«w of the judgament dated 29,4,S4 in DA No,

1453/39 - Shri O.N, Pandit Vs. UOI & ors,

2, A pitition for condonation of dalay has bean filed, in

which it is stated that the impugnsd judgamant requira^ datailed

examination of racords dating back from 1979 onwards and tha

Tribunal's judgamant dated 27,2,87 in tha casa of Shri R,P,

Saghal V, U©3 & othrs mas also raquirad to ba axaminad. The
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B«id documents not raadily available and had to b* CDll»ct*d

from various sourc«s including Csntral Record Room, and the pro

cess of •xamlnation took considarabla timR laading to dalay in

filing th» RA« Th® grounds app«ar rassonable and the d«l«y is

condoned,

3, The only ground taken in the RA is that in the impugned

judgement, the respondents {applicant in the present RA) had been

directed to hold a DPC meeting to consider the applicant's pro

motion to the post of Deputy Diractor, and if found fit, to

promote him to that post, ujh«n his immediate junior luas so promoted

following this Tribunal's judgomant in Seghal'a case dated 10,1.90

OA 1272/88 R,P, Se^hal Wa, Ufll & firs. The rewieu applicant contends

that Shri Seghal becafne eligible for promotion to the post of

Deputy Director by the DPC which m«t on 22.12,84, as he uaa in

service on that date, while Shri D,N,Pandit had superannuated on

29,2,84 and therefore ha was not in goypinment service for consi

deration by DPC which met on 22,12.84, Thus as Shri D»W, Pandit

bias not eligible for conv«5id«ration by DPC on the relevant date,

there is no scope for review of his case by holding a reuieu DPC,

4, The Tribunal uias well aware that Shri Pandit had superannuiited

on 29.2.84 as this fact has been mentioned in the impugned judgement

itself. His claim was that with fixation of seniority vide impugned

order dated 16.6,88, he becams senior to Shri A.K.Satuah and Shri

V,K,Sridhar and Shri P,K,Mishr», all of whom were promoted as

Deputy Director in 1977-80 but the applicant was not considered

for promotion, bscauso be had superannuatsd on 29,2.84 whereas

the panel for pronnotion to the post of Deputy Director was.prepared

by DPC at its meeting held on 22.12,84. Plerely because Shri Seghal

was in service on that date and while the applicant had superannuated,

it does not mean that the applicant's case for consideration '• •
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disr»gard«d particularly uihan hia juniors ui»r« proraotad as far back

as 1979-80, In any cas», this goound dots not bring the rawitui
/

application inithin the scope and ambit of ord«r 47 rule 1 of

CPC under which alone any judgemsnt of the Tribunal can b»

r8\ii»tu*d,

5, Under the circumstances, this Reuieut Application ia

rejected.

(S.R^ADlGEy (D.P.SHARPIA)
P€MaCR<A) MeMBER(J)

aa*


